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Mr. Deputy-Speaker: 1 have follow-
ed what you say. When the Speaker

left, the call attention notice was
closed,

Shri Prakash Vir Shastri: No, no.

Mr. Deputy-Speaker: Look into the
record. He hag in fact called Mr.
Deo. I was present here. Secondly, he
has also given g ruling that you may
get an opportunity when the demands
on the External Affairs Ministry are
discussed here. In case there is no
satmfactory reply, then there will be
an opportunity to raise this matter in
a suitable manner in some other form.
His rulings are there. This way we
cannot proceed.
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Mr. Deputy-Speaker: It is wrong.
The Chair is not to protect this side
or that side. It is not a question of
protection; it is a question of follow-
ing certain procedure, It is not
fair comment,
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Mr. Deputy-Speaker: Yesterday, the
scene that took place in the House is
known to you. You yourself were
very sorry for it. You do not want to
repeat the same scene here. Please
obey the Chair and keep quiet.
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14.07 hrs.
QUESTION OF PRIVILEGE

MISREPORTING OF LOK SABHA, PROCENS-
INGS BY AN ORIYA PAPER

Shri P. K. Deo (Kalahandi): Mr,
Deputy-Speaker, under rule 225, I
consider it my painful duty to bring
to the notice of the House a breach of
privilage which has occurred by the
publication of a false and perverted
version of my speech on the Home
Ministry’s demands on 3rd July 1987
in the Kalinga paper which was pub-
lished on the Gth of July 1967 from
Cuttack. I am very sorry that I have
to cross swords with my very dear
friends with whom my association
was of thirty yeays—>Messrs. Biju Pat-
naik, Surendrn Mahanty, Chintamani
Panigrahi and others. They are all
associated with this paper and it W
my painful duty now...

Shri Chintamani Panigrahi (Bhu-
baneswar): I am not associated with
this paper now.
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Mr. Deputy-Speaker: I will suggest
that you please briefly state your case
and I shall take whatever action is
necessary.

Shri P, K. Deo: In this regard, I
would like to point out ¢hat the whole
caption of this news item is perverted
and hag ulterior motives.

It mentions “the demand before the
Government to appoint a commission
of enquiry to enquire into the alle-
gations against members of the coali-
tion government.” The further head-
ing says: “s.rong support by the Swa-
tanira leader of Kalahandi Raja to
the memorandum of Congress repre-
sentatives.” Lastly, the last para says
“Our correspondent reports that the
top leader of the Swatantra Party,
Member of the Lok Sabha, Shri Pra-
tap Kesari Deo supported the memo-
randum submitted by the Congress
MPs and MLAs and made a demand
for the appointment of a commission
of enquiry”. It is far from true. I
never extended any support to this
memorandum which was submitted to
the President by the Congress MPs
and MLRs. Rrther, on the other hand,
I said that this matter might be re-
ferred to the Lokpal who was going
to be appointed—not a commission of
enquiry. I would like to make a dis-
tinction between the commission of
enquiry and the Lokpal who is going
to be appointed. I said that the first
item of work to be entrusted to the
Lokpal would be looking into this
memorandum. It will not only prove
the frivolousness of the various char-
ges and explode the myth of the me-
morandum but will drive another nail
into the coffin of the Congress in my
State. In epite of my ocategorical
statement in this House, I beg to sub-
mit that this perverted reporting in
the paper is a serious breach of pri-
vilege of this House.

hon.
us the

Mr. Deputy-Speaker: The
Member should at least give
exact translation of i.

Shri P. K. Deo: I have given you
the translation; ' that is an exact
translation.
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Mr, Deputy-Speaker: That is all
right.

Shri P. K. Deo: The Parliamentary
Proceedings (Protection and Publica-
tion) Act of 1856 gives no protection,.
as this is g distortion and has been
deliberately done and with malice. I
do not want to hair-split my various
arguments because the time is very
limited, but there are various prece-
dents in this House where such mat-
ters are being referred to the Pri-
vileges Committee for a fuller inves-
tigation into the matter and for a
dispassionate appraisal of the whole
thing, because, there, the persons con-
cerned will get a chance to have a
say and defend themselves, and they
can dispassionately examine the whole
thing and report it to the House.
That is why, with all humility, I beg
to submit that prima facie there has
been a breach of privilege by this
misreporting, and it has been done
with a mischievoug intention to ma-
lign me, and to blur my image in the
public eye in my State. So, it is a
serious matter, and I seek your pro-
tection. I submit that the most appro-
priate thing would be to refer the
matter to the Privileges Committee.

Mr. Deputy-Speaker: Many reports
in the papers appear; and once I
was also an editor; sometimes inad-
vertently, owing to pressure of time,
certain things appear. If it is a fair
comment or a fair report, without
malice, certainly the question of pri-
vilege does not arise. That is the
first point.

Secondly, in such cases, because you
say that there is a prima facie case
we cannot accept that contention. The
only question is, we will have to as-
certain by writing to the paper con-
cerned, what is the position and what
he has got to say about it, and later
on, we could take up the matter. So,
I will just say thig much: you have
raised it, and you were permitted to
raise it and bring it to the notice of
the House. Now, we shall write to the
paper concerned, escertain what it is,
the exact translation of it, and see
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whether your translation is correct or
that translation is correct. All the
epithets that you have now used—
they are your personal observations,
and therefore, they have nothing to
do with it,

Shri P, K. Deo: I most respectfully
submit that in guch cases, instead of
taking the responsibility on your own
shoulders, and asking for an expla-
nation from the editor, why not assign
‘this work to the Privileges Commit-
tee, which is part of their duty?

Mr. Deputy-Speaker: If a matter is
to be referred to the Privileges Com-
mittee, this House or the Speaker
must be convinced that there is a
prima facie case; otherwise, it would
not add to the dignity of the House
it we refer a small inaccuracy in re-
porting to the Privileges Committee,
In such cases, there is no precedent.
(Interruption}  Order, order, Shri
Kundu.

Shri S. Kondu (Balasore): What I
wish to submit is that the party itself
can convince the Speaker or the De-
puty-Speaker that there is a prima
facie case, and the Speaker or the
Deputy-Speaker, on the basis of the
records which are placed before the
‘Speaker or the Deputy-Speaker, may
be convinced that there is a prima
facie case (Interruption). First of all,
this paper is associated with a man
like Mr. Biju Patnaik who has been
called in question by the Opposition
parties, and it is a deliberate malice;
as the hon. Member hag so painfully
put it, the hon. Member's image has
been deliberately maligned; it has
been blurred by such an insinuation.
"The paper says that the hon. Member
is one with some of the Congress peo-
ple who have urged to send their
memorandum to the Commission of
‘Pnquiry. The paper has written as if
it is a bhig venture suggesting that the
hon. Member believes in the charges
brought forward by those Members.
So, the question is this; (Interruption)
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Mr. Deputy-Speaker: Order, order.
The question is, we can address a
communication to the paper concern-
ed to ascertain the facts....

Shri Ranga (Srikakulam): It is the
job of the Privileges Committee, not
of the Speaker.

Mr. Deputy-Speaker: If we first
write to the paper about what you say,
and then report back to the House,
bring the matter before the House—
you are the judge—that could be
done.

Shri S. Kundu: If it is a question of

"appreciating a prima facie case, only

you can do it. The party and your-
self can git together., All the evidence
will be placed before you and if you
are satisfled that there is a prima facie
case, you must send it to the privi-
leges committee. It is a right, not a
favour. We do not have any prejudice
against any paper. It is quite possible
that it might be a mistake, But the
privileges committee must look into
it. What is your locus standi to call
for an explanation from the news-
paper? Wherefrom do you get that
jurisdiction? This is @ fundamental
question. All of us, including yourself,
Sir, are governed by the Rules of
Procedure. When you say you will
call for the records, it means you have
accepted that there is a prima facie
case and you are calling for further
evidence. Since you have said that
you want to call for the records, it
goes to prove that you have appre-
ciated that there is a prima facie case.

Mr. Deputy-Speaker: My mind is
open and free from prejudice. I have
not accepted anything.

Shri S. Kundu: Then, why do you
call for records?

Mr. Deputy-Speaker: I want to as-
certain the facts. -

Shri 8. Kundu: Since there is &
prima facie case, it should go to the
privileges committee.
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mir. Deputy-Speaker: Bri Kunte—

Some hon, Members: Sir, call some
Members from this side also.
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Mr. Deputy-Speaker: I would ke
to remind the House that when
question of privilege is raised it is
dot a party issue, it is not to be
treated as a question of a locel feud.
I will listen to everyone, but I
request everyone to be brief.

Shri Randhir Singh (Rohtak): No-
boldy is against it.

Shri Dattatraya Kunte (Kolaba):
Sir, the House finds that under Rule
222 you have allowed the hon. Mem-
ber to raise the question. Once you
have allowed the hon, Member to raise
the question you have to be guided
by rules 223, 224 and 225. Having
allowed that, now it does not lie, al-
low me to submit to the Chair most
humbly, with the Chair to say now
that the Chair will make itg enquiry.
The enquiry step was before that. For
best reasong known to yourself, Sir,
you allowed the matter to be raised
under rule 222, That being the
position, it would have been much bet-
ter if you had just said, the motion is
admitted and it will follow the proper
course. Later on, in your own judg-
ment, without referring to the Com-
mittee even you could have written to
the newspaper. But trying to give a
ruling here is creating complications.
You are challenging your own deci-
sion under Rule 222. Therefore, I
want to again bring to your notice
this point and say, that you forget
what has happened in between as
you have accepted the motion under
Rule 222, I will read it out.

Mr. Deputy-Speaker: It is with me.
I have followed you very carefully.

Shri Dattatraya Kunte: The House
also ought to know. I presume that
what 1 am going to read is known to
you. so I am not showing any disres-
pect by reading it out.

Mr. Deputy-Speaker: The other day,
when g question of privilege was
raised by Shri Bhattacharyya—it was
a question of some correction—the
decision taken by this House was that
if it is a reporting mistake or some
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correction we will refer the mutter to
the paper concerned. That was the &e.
cision taken here though it was aliow-
ed to be raised on the flooor of the-
House. Only two or three days baek
this decision was taken. So there is
that precedent. At that tima you very
well knew this rule but you never got
up to raige it. What I suggest is,
while dealing with the Prets, as I
said, if it is an unfair comment, if it is
a malicious thing, certainly we must
take serious notice of it, but it it is
only wrong reporting should we take
such a step....

Shri Nath Pal (Rajapur): Shri
Bhattacharyya's case never came up
before the House.

Shri Dattatraya Eunte: Sir, 1 have
not yet finished, I am thankful to
the Chair for referring to Shri Bhat-
tacharyya's case, but I humbly submit
that, it has no relation to the present
case and therefore I need not go into
it. I am referring to the proviso to
rule 225 which says:

‘Provided that where the Speaker
has refused his consent under rule
222 or is of opinion that the matter
proposed to be discussed jg not in
order, he may if he thinks it neces-
sary, read the notice of question of
privilege and state that he refuses
consent or holds that the notice of
question of privilege is not in
order:”

For whatever reasons, best known to
yourself or might be, due to the wrong
traditions that have been established
in this House, the hon. Member has
been allowed to raise the question. .
Once he is allowed to raise the
question it js presumed that the Chair
has given him permission under rule
222,

Mr. Deputy-Speaker: I do not agree
with the interpretation of the rule. Se
far as the rule is concerned I entirely
agree with you

Shri Dattatraya Kunte: The ques-
tion of interpretation of the rule will
arise only when the rule leads to more
than one interpretation. Rule 222 is
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[Shri Dattatraya Kunte]
very clear and, therefore I must read
out that.rule again because, I am
afraid, there are some doubts in some
quarters, who feel that there ig ano-
ther interpretation,

“A Member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege either of 3 member or of the
House or of a Committee there-
d_”

‘Therefore, the interpretation is very
clear. I find, everyone in this House
finds, that Shri P. K. Deo has been al-
1lowed to raise a question, and it is
presumed that it has been done with
the permission of the Chair. Ag long
.ag this presumption is there, there
«<an be no other interpretation. There-
fore, I most-humbly say that all that
you have said may be treated as
obiter dicta and that you have to deal
~with it according to the rules of this
House.
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Mr. Deputy-Speaker: Shri Chinta-
manj Panigrahi,

Shri P. K. Deo: Sir I rise on a point
of order. It is a well-established
convention in all Parliaments that
those who had any pecuniary benefit
should not take part in the discussion
where he is interested.

Mr. Deputy-Speaker: I do not think
anybody is interested in that sense in
this discussion.

Shri P. K. Deo: Sir, before you call
Shri Panigrahi I would like to draw
your attention to May's Parliamentary
Practice 17th Edition, page 116. On
the 22nd June 1958 the House of Com-
mons resolved:

“That it is contrary to the usage
and derogatory to the dignity of
this House that any of its mem-
bers should bring forward, pro-
mote or advocate in this House
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any proceeding or measure in
which he may have acted or been
concerned for or in consideration
any pecuniary fee or reward.”

Shri Chintamani Panigrahi: I
strongly repudiate any such charge.

Mr. Deputy-Speaker: Please
the proviso also,

Shrj P. K. Deo: I will read it.

read

“This resolution has been held
not to preclude 3 member who has
been concerned in a eriminal
case....”

—I do not think Shri Panigrahi has
been involved in a criminal case—

“from taking part in a debate”.

This js a well-established practice
that those whp had any pecuniary be-
nefit at one time or other should not
participate. ...

Mr. Deputy-Speaker: But you have
got to establish that a particular
member has a pecuniary interest,

Shri P. K. Deo: The words are
“may have acted or been concerned.”

In this regard I would like to point
out that when Shri Chintamani Pani-
grahi crossed over from the Communi-
stg to the Congress he was in the pay
roll of Mr, Biju Patnaik.

Shri Chintamani Panigrahi;
you have said earlier also.

That

Shri P. K. Deo: Secondly, he was
the accredited representative of the
Kalinga paper in the Orissa Assembly
and till now he is in the possession of
the quarters which have been allotted
by the Orissa Government to the
Kalinga paper. So, even up till today
he derives pecuniary benefit from
Kalinga paper. Therefore he should
be debarred from participating in this
matter where Kalingg paper is involv-
ed.

Mr. Deputy-Speaker: I have read
the relevant portion, Unless it is

1330(Ai) LSD—s,
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established that he has continuing
interest in the concern, merely om
his assertion to take it......

st wq formd : 7 {o1< A FCQ
g

Mr. Deputy-Speaker; Would it be
right?

Shri Umanath (Pudukkottai): He
has said that he is occupying a house
allotteq to him. Doeg he deny that?

Mr. Deputy-Speaker: Let him ex-
plain his position, Kalinga is a big
concern and the question is regarding
the paper only. I am concerned with
the paper only; I am not concerned
with anything else,

Shri Chintamani Panigrahi: I am
at one with the feelings expressed by
hon, Members with regard to the pri-
vileges of the Memberg of this House.
As you said, this should notbe a
party question. I fully share your
view, but you can see the partisan
way in which it is being brought here,

ot vy fowd : 7g @ wEwr A
g1 oTg & | s gor 9t fE g
greg § 41 gy & (fTewiw) W
Tag HT

Mr. Deputy-Speaker: Shri Panl-
grahi, objection hag been raised and
you will have to clear whether you
have pecuniary interest in it.

Shri Chintamani Panigrahi; I say,
I have no pecuniary interest. 1 am
not connected with anything as Shri
Deo has said. I refute all his alle-
gations from A to Z.

Some hon. Members: What about
the house?

Shri Chintamani Panigrahi: With
regard to thig point, ag you said, the
other day in the case of Shri Bhatta-
charyya it was referred to the editor.
But today what I am feeling is as if
the press has no status in this country
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[Shri Chintamani Panigrahi]
and only the Members of the House
have a status. The press also has
within itg jurisdiction its freedom....
(Interruptions).

Shri 8. Kundu: It is en unfortuna-
te remark. We never meant any
imputation on any press. He should
not be allowed to go on like that....
(Interruption).

Mr. Deputy-Speaker: Hon. Mem-
bers may resume their seats, While I
am standing if anybody tries to get up
and defy, he will not be called at all.
You will get an opportunity. I have
called Shri Panigrahi to explain his
position, Let us at least accept some
discipline.

Shri 8. Kundu: When you asked me
to sit down, I sat down.

Shri Chintamani Panigrahi: In this
connection I would like to bring to
your notice three things. One is the
reporting of the proceedings of this
House. If a paper wrongly reports
or wants to malign the Members, im-
mediately it is established as a prima
facie case . .. (Interruption).

Shri 8. Eandappan (Mettur): Is he
clearing himself of the chargeg Shri
Deo made?

Mr. Deputy-Speaker: So far as you
are concerned, you have got to state
definitely and categorically that you
have no interest,

Shri Chintamani Panigrahi; Nothing

Some hon. Members: What about
the House?

Mr. Deputy-Speaker: Then, regard-
ing the matter that is raised you can
say anything about it, in the sense
whether it ig misreporting, mistrans-
lation or wrongly placed before the
House,

Shri Chintamasi Panigrahi: There
are three things, the one jg the head-
line, the second is the reporting of the
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proceedings in the House and the
third ig the separate political round-
up by its correspondent. (Interrup-
tion) Therefore, as you have sugges-
ted, it must be referred to the Editor.

Shri 5. Kundu: We are discussing
only a limited question (In-
terruption). What is this? (Interrup-
tions).

Mr. Deputy-Speaker: Please resume
your geats. Even if some Member
from this side shouts I would request
the other side to observe complete dis-
cipline, There is no other way.

Shri 8. Kundu: We are discussing
only a limited question, whether it
should go to the Privileges Committee
or not.

Mr. Deputy-Speaker: Either right-
away or after getting the explanation
from the Editor.

Shri 8. Kundu: On the basis of the
rules. It is not open to the Member
to discuss here the merits of the case.
If we do that, we will be precluding
the rights of the Privileges Committee,
We should not encroach upon the
rights of the Privilgees Committee.
This gentleman on the Congress side
was speaking on the merits of the
case.

Mr. Deputy-Speaker I have stopped

him there, Shri D. C. Sharma. (In-
terruptions),
Shrimati Lakshmikanthamma

(Khammam): Is it the privilege only
of the Memberg on that side to abuse
the Members on this side? (Interrup-
tions).

Mr, Deputy-Speaker; Kalinga is &
big industrial concern. We have not
to go into that. The question is only
about the paper,

Shri D. C. Sharma (Gurdaspur): Sir
three different points of view have
been expressed on thig issue. One is
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that it should be sent straightway to
the Privileges Committee, The second
is that you should have the original
speech glong with the translation of
the speech as publisheq or distorted in
the paper, compare the two and then
decide what action ghould be takan,
The third point of view is that under
the Rules of Procedure, 223, 224, 225,
226, you cannot get away from refer-
ring this matter to the Privileges
Committee.

Thig should not be taken to be &
question of one party or the other and
this should not be taken to be a ques-
tion of a Member of one political
group vs., another Member of another
political group. I think, as it has
been put forward by some of my
friends, this concerns the dignity of
the House. I must tell you that this
has to be decided here and now and
that it should not be kept pending for
a long time. I personally feel—you
were also a Member like me—and
you will remember that in this country
there is a tendency towards tenden-
tious reporting. There is a tendency
towards distorted reporting.  There
were certain papers, you remember
very well, Sir, which used to black out
your speech; there were certain
papers which used to distort your
speech; there were caftain papers
which used to garble the speeches of
Pandit Jawaharlal Nehru, We have
got to put down these dagerous and
offensive tendencies which have crept
into the journalism of India.... (In-
terruptions). I think that this privi-
lege motion, which has been brought
forward by Mr. P. K. Deo, should be
gent tv che Privileges Committee. 1
do not agree with his politics, either
Orissa politcg or Central politics, but
the privilege motion that has been
brought forward by him should be
endorsed by ug and should be sent to
the Privileges Committee, so that we
can put an end to this tendency,
which has crept into our journalism,
of blacking out some speeches. (In-
terruptions).

Mr. Deputy-Speaker: All right. We
shall put an end to it.

ASADHA 22, 1880 (SAKA)
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Shri D. C. Sharma: I support Mr.
Kunte also.

Shri Umanath: I will give the pre-
cedents because you have quoted &
precedent saying that such motions
are not straightway refererd to, but
the explanation is called for from the
paper and then e decision is taken.

An hon. Member: No.

Shri Umanath: That is what he said.

1 would give you two precedents.
whether we follow a convention or
whether we apply the rules, we must
be consistent, That is the point. With
regard to that, I shall give you two
precedents, On such of the motions
which are not allowed to be presented
by the Speaker, he gets an explanation
and then he reads out some decision
or something here. But once he al-
lows it to be raised here to be moved
question to be decided immedia-
tely whether it has to be referred
straightway or not. The two prece-
dents are these. When I raised & pri-
vilege motion, sent a notice to the
Speaker in the 1last Parliament
against Mr. Kamaraja's paper, about
calling the members here ‘rowdies’,
then the Speaker did not allow me to
raise it in the House, but called for
an explanation and then on the basis
of both the reports, he gave his deci-
sion here. In the same Parliament,
when certain derogatory remarks
were made in a Kashmir paper, Mr.
Prakash Vir Shastri was permitted to
raise the issue on the floor of the
House and after having reised it, it
was straightway referred to the Privi-
leges Committee. So, in the one caste
it was not allowed to be raised here
and the explanation was called for,
and in another case it was allowed to
be raised here and then it was
straightway referred to the Privileges
Committee. 1 have given you two
precedents, Sir. Let us be consistent.
Let it not be told by the country, let
the country not get the
that this Parliament, when certain



11509 Question of

[Shri Umanath]

issues and certain persons are involv-
ed, adopts different policies.

. Mr. Deputy-Speaker: Now, I would

like to refer to the point of consisten-
<¥, which the hon. Member has raised.
1 have also been here for the past ten
yearg or more, In Mr. Bhatta-
charya's case, when the issue was
raised by Mr. Bhattacharyya...(In-
terruption). I am not reading the
whole thing. Mr. Bhattacharyya
raised the issue....

Y ST AT WUENY © Fareder w7,
AT sqFEqT FT N & | W7 ¥ 0F 47
qg o Y dre o WITMETH FT 6w
foar & o wa W fRT 99 & ant
¥ 38 Fga 91 W & o wImAd ¥
e gagde & faar® woa famar-
famrewn &1 TeqE weAw F A
@7 AT Weqw ¥ IT AAA FT I
a7 ¥ @y ¥ qzv (feqmuamdig ¥
wqes F1 forgr 1| @12 § woUEs W+
IEFTT AW & F17 TN 99
guagd ¥ 99 FT YATIT | JgF qF §9
WRY FT qH §, TF 1T qg WA
¥ A% 78 9T T gFAlg FraArg W
T TF §2A A1 a8 waerT & 7 ag
T AR ¥ fadg ¥ ) g7 w97 & W@ W
FBC 9N F A€ HT Hqrg g Ifear
97 ¥ TAEH T A AT AT § | 9
gy § 9 B W FHard) FET
e faiggm gEa M FTATE |
TF weT ¥ 9% 4% FAT AT 45 g
§ | WAL AT Y SGET A FY G
g, @ AT T Ty 7 Hfarg

Shri Sheo Narain (Basti): On a
point of order, I will clear it in one
sentence.

~ Mr. Deputy-Speaker; Shri Sheo
Narain may resume his seat. . .
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Shri Sheo Namain: I am raising a
point of order. You must ]isten to me.
I am also g Member gf the House, and
when I am raising a point of order,
you ought to listen to me,
off pFET AT § F fenre waT

5 ...
sft frmaow sta (fedmam)
QT o7aegT T 997 & |

ot e arema ;. . L AT
amgar g f5. ..
Mr. Depuiy-Speaker: Let the hon.

Member please resume his seat.

Shri Sheo Narain: I shall not resume
my seat. I want to raise a point of
order,

st P sver © A Y ST
FT I3 & | "7 9= A1 for qraawr a7
fazre =717 faT q@ 337 51 wfgw
Mr. Deputy-Speaker: Is discipline in

the House conditional on something?
That is bad.

Shri Sheo Narain: On a
order. ...

Mr. Deputy-Speaker: The hon. Mem-
ber should resume his seat now.

point of

Shri Sheo Narain: Do I have no pri-
vilege in the House to raise a point
of order?

The Minister of Parliamentary
Affairg and Communications (Dr. Ram
Subhag Singh): The remarks made by
Shri Prakash Vir Shastri were really
objectionable. Shri Prakash Vir Shastri
is one of the seniormost Members of
the House. He has made that type
of remark against an hon, Member

of the House.@'ﬁwﬁrmm
Tt Tx W gEE gy ar s fiw

Arew ¥ ¥ Aifsg 1 3T F fag
75 griea A @
st ST mell - STeEe

wivey, 47 a1 T wer «f farw AvTrAwr
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wr oA AT w7 90 59 H AR
1§ 37wy 7 ar )

Mr. Deputy-Speaker; Now, Shri
Prakash Vir Shastri has given his ex-
planation also that he had no inten-
tion to redicule him.

st fawroawr ¢ gUTeRE WEET,
W7 A9 FAT 5@ Afe 1 g\ 93
Ergmd 1w & aw ag ! W
ot ¥ aer dw faa T qwm g @
fivar 1 & fag w7 TR § 5 & 2f3-
A IETE | 9T gI9F F g9 T, 9
Iray, ¥ arg ux uis § fr @
aar fafads s ® dw fan
S ar fRT wg grew &1 W i
FEETwRE?

Mr. Deputy-Speaker: He has given
his explanation already.

s AAg www (FEmE) JFT
SqEEYT FT I |

Mr. Deputy-Speaker; The hon. Mem-
ber may resvme his seat.

1 do not want to keep it open for
discussion any more. I want to say
what I have got to say and finish this.
The guestion has been raised. . . (In-
terruptions).

Shri J. B. Kripalani (Guna): May
I make one gubmission? I have only to
point out that some of us come here
tp transact some business, and a busi-
ness can be transacted only when both
sides obey the Chair. The Chair is like
a referee; the Chair jncludes the De-
puty-Speaker and also anyone who
occupies the Chair. Unless we sub-
mit to the decisions of the referee,
nothing can be done. So, may I re-
quest both sides, let use proceed with
the main business without creating
confusion?

Mr. Deputy-Speaker; The House
should be grateful to Shri J. B.
Kripalani, because since yesterday’s

ASADHA 22, 1888 (SAKA)
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incident and today’s also, there is a
tendency to disobey the Chair and

behave in a disorderly manner. (In-
terruptions).

Some hon. Members: No, no.

Shri Piloo Mody (Godhra): Why

don’t you carry on without harping on
the subject?

Shri V. Krishnamoorthi (Cuddalore):
I request you to kindly dispose of it
within a minute. You may kindly put
it to vote and refer it to the Privileges
Committee.

Mr. Deputy-Speaker: He cannot dic-
tate {0 me. He should resume his seat
now,

Shri V. Krishnamoorthi:
made a request to you.

Mr. Deputy-Speaker: I am giving

my decision now,

I only

Since I have quoted Shri C. K.
Bhattacharyya’s case, I would like to
refer to it again. The rule has been
quoted. In that case, when the matter
was raised, this was what happened.
I am not going to read out the whole
thing. Shri Umanath said:

‘Unconsciously it
come in.'.

might have

Then, Shri C, K. Bhattacharyya said:

“I feel that

matter. . .".
Then, the Speaker observed:

“Mr. Speaker: If it is wrong re-
porting, it may be by mistake or
something like that; therefore, we
should write to the editor. He may
correct it or do something.”

it is a serious

He had not written before the issue
wag raised here, Afterwards, with the
permission of the House, he said we
might write to the editor concerned.

“Shri Surendranath Dwivedy: It
can be corrected”.

He also supported the Speaker, Shri
Vajpayee also supported.
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[Mr. Deputy-Speaker]
Why I am saying this is this. I know

the rule. Even if a matter is referred
to the Committee, our usual practice
is to write to the editor concerned.
I entirely agree so far as the inter-
pretation of the rules is concerned.
An hon. Member: Let us follow it.

~ Mr. Deputy-Speaker: The ruling

- was accepted by the House only as

recently as on 6-7-67 without a mur-
mur, Now, is there anything wrong
it we follow this procedure?

Some hon. Members rose—

Mr. Depuiy-Speaker: Shri H. N.
Mukerjee. .

Shri C. K. Bhattacharyya (Raiganj):
1 have a submission to make that 1
may be given an opportunity.

shri H. N. Mukerjee (Calcutta
North East): Shri Kunte made a very
clear formulation that the rule ig there.
What has happeneg on the 6th—I was
not present in the House—happened
in spite of the rule. I have been in
#this House for more than 15 years now
and I have always noticed that if a
letter hag to be sent to the editor con-
cerned from the Parliament Secreta-
riat, it ig done before the matter is
permitted to be brought before the
House. Once the matter is under rule
222, permitted to be brought before
the House, we shouly not adopt the
convention, foolhardily accepted the
other day, and try to write to the
editor. This House is not a body
which writes to an editor. It
the writing has to be done, it
has to be done by agencies operat-
ing behind the scene. This House can
"delegate the matter to the Committee
of Privileges which can write to the
editor. But this House js not a kind
of body which writes to any editor.
This House, once it is seized of the
matter, has got to refer it to the Com-
mittee of Privileges.

Shri C. K. Bhattacharyya: 1 had re-
peatedly stated that I have a sub-
mission to make.

Precedents have been quoted by

shri Umanath. Just now Shri Mukerjee
tag spoken. There isa precedent relat-
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ing to Shri Mukerjee himself. One of
his speeches was not fully reported
in some papers but incompletely re-
ported. The Opposition the next day
brought it to the notice of the Speaker
that a speech like that of a leader of
Shri Mukerjee’s stature ig pot com-
pletely or fully or sufficiently reported,
The Speaker held that the reporting
wag hot properly done. Even in that
case, instead of sending the matter to
the Privileges Committee, he took it
upon himself to say that ‘[ shall write
to the editor’. And he wrote to the
editor. The editor expressed apology
and explained the difficulty in that
connection, and the matter was clos-
ed. I believe Shrj Mukerjee himself
knows it. T believe you may yourself
be knowing it, having been a Member
of this House at that time. Sardar
Hukam Singh was the Speaker then.

st wreY fag (@wfar) sar-
sqe wgrey fuafy famgw faoa &
agt 9% | WIT §F 927 F wfgw #
T FTRE

Mr. Deputy-Speaker: It is over.

I am following the rules, ag you have
pointeq out, Shri P. K. Deo.

Shei P. K. Deo: I beg leave of the
House to move:

“That this matter be referred to
the Commitiee of Privileges”.

Mr. Deputy-Speaker: Is there any
objection from any Member?

Some hon. Members: No.
Shri P. K. Deo: I beg o move:

“That this matter be referred to
the Committee of Privileges”.

Mr. Deputy-Speaker: The question
is:

“That this matter be referred
tg the Committee of Privileges".
Those in favour of the motion will
kindly say ‘Aye’.

Some hom. Members: Aye.



11605 Papers Laid

Mr. Deputy-Speaker: Those against
wil] kindly say ‘No'.

The ‘Ayes’ have it, the ‘Ayes' have
it. The motion is carried and the mat-
ter is referreq to the Committee of
Privileges.

The motion was adopted,

Shri A. T. Sarma (Bhanjanagar):
Mr. Deputy-Speaker, how is it that
you have not gsked for our vote on
this motion? You have declared the
motion carried without asking for owr
vote. This is wrong procedure.

_ Mr. Deputy-Speaker; Papers to be
laid.

Shri A, T, Sarma: This is wrong
Procedure. I strongly protest against
it.

14.54 hrs.

PAPERS LAID ON THE TABLE
MysoRe GOVERNMENT SAVINGS BANES
Rures, 1967

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): On behalf of Shri
‘Morarji Desai, I beg to lay on the
"Table a copy of the Mysore Govern-
ment Savings Banks Rules, 1967, pub-
lished in Notification No. G.S.R. 990 in
‘Gazette of India dated the 30th June,
1967, under sub-section (3) of section
15 of the Government Savings Banks
Act, 1873. [Placed in Library. See
No. LT-1017/67].

NOTIFICATIONS UNDER CENTRAL EXCISE
AND SALT AcT, 1844 ETC.

Shri Annasahip Shinde (On behalf
of Shri K. C. Parit): I beg to lay on
4he Table—

(1) A copy each of the follow-
ing Notificationg under gection
159 of the Customs Act, 1862
and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customg and Central
Excise Duties Export Draw=
back (General) Forty-third
Amendment Rules, 1867,
published in Notification
No. G.S.R. 984 in Gazette of
India dated the 1st July,
1967,

ASADHA 22, 1889 (SAKA)

Correction of
Answer

(ii) The Customs ang Central
Excise Duties Export Draw-
back  (General) Forty-
fourth Amendment Rules,
19687, published in Notifica-
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tion No. GSR, 986 in
Gazette of India dated the
1st July, 1967,

[Placed in Library. See No.
LT-1018/67].

(2) A copy of Notification No.
G.5.R. 966 published in
Gazette of India dated the 1st
July 1987, under section 159
of the Customs Act, 1982
[Placed in-Library. See No.
LT-1018/67].

(3) (i) A copy of the Emergency
Riskg (Goods) Insurance (Se-
cond Amendment) Scheme,
1967, published in Natification
No. S.0. 2228 in Gazette of
India dated the 27th June,
1967, under sub-section (8) of
section 5 of the Emergency
Risks (Goods) Insurance Act,

1062,

(il) A copy of the Emergency
Rieks (Factories) Insurance
(Second Amendment) Scheme
1867, published in Notification
No. 8.0. 2220 in QGazette of
India dated the 27th June,
1687, under sub-section (7)
of gection 3 of the Emergency
Risks (Factories) Insurance
Act, 1962, [Placed in Library,
See No. LT-1020/87).

1456 brs.
CORRECTION OF ANSWER TO 3.Q
NO. 813 RE JET FUEL

The Minister of State |n the Minis-
try of Petroleum and Chemicaly and
Planning and Soclal Welfare (Shri
Raghu Ramalah): In the supplement-
aries Starred Question No. 813 ans-
wered in the Lok Sabha on 28th June,
1967, regarding jet fuel, Shri George
Fernandes had askeq i ATF is dis-
tributed through the Indian Oil Cor-
poration or the refineries which pro-
duce this oil. Both he and Dr. Ranen
Sen also asked from which company
the foreign airliners which come for
fueling at Indian ports receive their



